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IN 'IHE CENTRAL ADMINISTRATIVE TRIBUNAL• ALLAHABAD BEtCH • 

ALLAHAaAD • 
••• 

original APPlication M>. 1253 of 2001. 

th.is the 23rd day of April• 2002. 

HON'BLE MR. JUSTICE R.R.K. TRIVEDI, v.c. 
HON1 BJieE MAJ GEN K.K. §RIVASTA\1A, MEMBER(A) 

Prem Chandra. S/o late Awadesh Chandra. General Manager, 

Government opiwn &c Alkal61d works• Ghazipur. 

Applicant. 

By Advocate I sri S. Singh. 

versus. 

l • union of India through secretary• Ministry of 

Finance, Department of Revenue. M:>rth Block, New Delhi 

2. under Seeretary to the GoVernment of India. Ministry 

of Finance. Department of Revenue. New oelhi. 
3. sri Mhok Chakarbarti. under secretary to the 

GOVernment of India. Ministry of Finance. Department 

of Revenue. NeW DellU.. 

Respondents. 

By Advocate i Km • . s. srivaatava. 

0 RD ER (MAJ.) 

JUSTICE R.R.K. TRIVEpI. y,c. 

By this applica on under section 19 of the A.T. 

Act, 1985, the appl cant has challenged the memo of 

._/' "' charge1 dated 1 served on h.im/ with tbe 

allegation that during H'S! service period the applicant 

has entered bigamy. The applicant has challenged 
._./'-. \). 

the memo of charge~ on the ground of malafide and 
v-... ofv-

bias on account of thinkin9L, the Chief controller 

sri s.K. GOel that such factories should not be 

managed by Technocratfs:. but only by civil servants. 
"-../\ 

'Ihe applicant filed h.is reply to the memo of charge• <:A 

stating therein that the lady with whom the second 
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c/-..... the t,\. 
marriage is alleged *J.~h the applicant is infactAdfe 

_..... I L--

of hie brother, bu'\:-ing the pendency of this o.A • 

-"~~ever. sri S.K. Goel. Chief Controller has been 

transferred and some other officer has taken over. 

'!he lady with whom the marriage was alleged by the 

applicant baa also died. In these changed circumstances. 
__.Jleces sary: 

we do not £.ind itLt:o pe 1 -~ continue this o. A. 

with regard to challenge •gainat the memo of charg~.I\. 
'l'he o.A. is accordingly disposed of. However. it shall 

.. t--tbese aroundsV-.. 
be open for the applicant t~ raisel - ~fore the 

cUscipllnary· ~uthorit1es. vhJ.ch may be considered by 

the autbori t.ies and this order will not come in the 

way of the applicant. 

2. 'l'he learned counsel for the applicant has also 

submitted that the respondents are forcing the 

applicant to vacate the GoVernment acco111nodation. which 
t;./'-. • ~ "' -\ . ' was allotted to him as General Manager and th~~A.l~·~ ~ 

realise the penal rent if not vacated. 'Ibis Tribunal 

v.ide order dated 21.2.2002 passed in o.A. no. 741/01 

directed the respondents to conclude the disciplinary 

proceed1 DJS against the applicant withJ.n a period 

of six months. In view of the aforesaid direct.ions. 

the respondents are directed to conclude the disciplinary 

proceed1 ngs within the time mentioned above and the 

applicant may be allowed to retain the Government 

accommodat.ion on payment of usual charges till the 

completion of the enquiry. 'Ibere will be no order as 

to costs. 

3. copy of this order be given to the counsel for the 

parties within 48 hours. 
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MEMBER(A) 

GIRISH/-


